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Status Report by MPPCB 

Ref:  As per the orders of Hon’ble NGT in case of OA 77/2020 (CZ) dated 

09.11.2022 Arya Shrivastva V/s Union of India & Ors. 
 

Hon’ble NGT in reference to OA 77/2020 (CZ) Arya Shrivastva V/s 

Union of India & Ors vide order dated 09.11.2022 has given following 

instructions: 

“The Learned Counsel appearing and representing the Bhopal Municipal 

Corporation sought a short time to submit the further action taken 6 report. We 

direct that necessary action for removal of encroachment must be taken and initiated 

within a time frame Remedial action for discharge of untreated water into the water 

body must be initiated. State Pollution Control Board is directed to take necessary 

actions for realisation of Environmental Compensation against the encroachment 

under the relevant rules and calculate the environmental compensation as prescribed 

by the Principle Bench of this Tribunal. Further action taken report be filed on or 

before the next date of listing.” 

As per the Hon’ble NGT order dated 09.11.2022 the details of Environmental 

compensation on the encroachment are as under:- 

1. That, Bhopal Municipal Corporation had identified 227 nos. of 

encroachment in the vicinity of Bhadbhada area of Upper Lake. 

These structures include permanent, temporary and Kachcha 

housing constructions.  

 

2. In a similar matter OA 69/2019 (CZ) (Sharad Pareekh vs State of 

MP &Ors.) Hon’ble Tribunal vide its order dated 13.10.2020 

directed Madhya Pradesh Pollution Control Board to impose 

Environmental compensation on the encroachment.  

 

3. Since there are no guidelines of Central Pollution Control Board 

[CPCB] or NGT for imposing Environmental compensation on 

encroachments, MPPCB vide letter no. 62 on dated 12.01.2021 

sought guidance from CPCB for the calculation of EC on slums. 

(MPPCB Letter is enclosed as Annexure -I).   



2 
 

 

4. Central Pollution Control Board vide letter no. 14011 dated 

10.02.2022 replied that there is no methodology formulated for 

Environmental compensation for encroachment. (Copy is enclosed 

as Annexure-II). Therefore, Environmental compensation could not 

be calculated in OA 69/2019, but collector was directed to ensure 

that the encroachments are removed. 

 

5. Similar issue is being faced in the instant matter as the Hon’ble 

Tribunal has directed the answering respondent to impose 

Environmental compensation on encroachments by housing 

structures.  

 

 
(Brajesh Sharma) 

 Regional officer 

 MPPCB Bhopal 
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